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Judgement

1. This is the fourth case which has been filed by the Petitioner. Earlier he has
filed three petitions. These were C.W.].C. Nos. 9092 of 1989, 7653 of 1992 and
8725 of 2002. The present Letters Patent Appeal arises from the latter petition
on an order dated 7 August, 2002 by which the earned Judge has declined to
interfere considering the relief to the Petitioner.

2. The fact that the Petitioner has been filing repeated writ petitions is reason
that the Court has to consider the cause of the Petitioner again and again. In so
far as C.W.]J.C. No. 9095 of 1989 is Concerned, an extract from the order on the
writ petition is quoted in the impugned order dated 7 August, 2002.

3. In so far as C.W.]J.C. No. 7653 of 1992 is concerned, the Petitioner has not
been able to answer the inquiry of the Court that if he had been given an
indulgence by the High Court to file representations on the order which he
received on his earlier petition (C.W.]J.C. No. 9092 of 3989), he had not utilised
the order nor filed representations or satisfied the Court that the representations
which he had filed may be pending for consideration. In the order dated 3
February, 1992 (in C.W.].C. No. 9092 of 1989) in paragraphs 5 and 6 the learned
Judge virtually charges the Petitioner with material suppression of facts and, in
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effect, observed that the Court ought to be taking serious view against the
conduct of the Petitioner in asmuch as he has suppressed the material facts from
the Court but regard being had to certain circumstances, steps were not being
taken.

4. In the circumstances, this Court is not inclined to interfere in this Letters
Patent Appeal on the order dated 7 August, 2002 in C.W.J].C. 3725 of 2002.

Dismissed
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